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PN CENTRAL ADMINISTRATIVE TRIBUNAL
3 PRINCIPAL BENCH
R OA No. 2023/2020

New Delhi, this the 09" day of December, 2020
(Through Video Conferencing)

Hon’ble Mr. Justice L. Narasimha Reddy, Chairman
Hon’ble Mr. A.K. Bishnoi, Member (A)

M/s. Sunena Rani, Aged 34 years,

w/o. Sh. Prithvi Raj,

working as PGT (Chem.) in KVS

posted in K. V. Dholchera, RO Silchar, Assam

r/o. Q. No. 04, Block No. 1, Type-III,

Staff Quarters, K. V. Dholchera Campus,

Distt. Cachar, Assam - 788127. ...Applicant

(By Advocate : Mr. Yogesh Sharma)

Ty

Versus

1. Kendriya Vidyalaya Sangathan,
Through the Commissioner,
18, Institutional Area,
Shaheed Jeet Singh Marg,
New Delhi.

2. The Assistant Commissioner (Estt.)
Kendriya Vidyalaya Sangathan,
18, Institutional Area,

Shaheed Jeet Singh Marg,
New Delhi. ) ...Respondents

(By Advocate : Mr. S. Rajappa)
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O RD E R (ORAL)

Mr. Justice L. Narasimha Reddy, Chairman :-

The applicant was appointed as PGT (Chemistry] in the
Kendriya Vidhyalaya Sangathan {(KVS) in the year 2017. She
joined the post on 05.07.2018. The applicant was posted in
an Institution at Dholchera (Assam). Representations were

made successively every year with a request to transfer her to

an Institution near Shimla, where her husband is working.
Her request was not acceded to on the ground that the
yacancies were not available. Recently she made a
representation duly stating that the vacancies were available

put the respondents did not take any action on the

representations.

5 We heard Mr. Yogesh Sharma, learned counsel for
applicant and Mr. S. Rajappa, learned counsel for

respondents.

3. The respondents have their own policy regarding transfer
of an employee to get transferred to a particular place. Two
attempts made by the applicant to get transferred to an
Institute where her husband is working were not fructified on
account of the reason that there was no vacancjf. The
applicant rencwed the request with a new representation that

the vacancies arc available and since the applicant fits into the
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policy guidelines relief need to be granted. The result of the

consideration of the representation needs to be conveyed to
the applicant.

4. We therefore, dispose of the O.A directing the
respondents to pass orders on the representation dated
03.11.2020 submitted by the applicant within a period of four

weeks from the date of receipt of a copy of this order.

P A -

( A. K. Bishnoi ) (Justice L. Narasimha Reddy)
Member (A) Chairman
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